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14/1B, Hzra Street 18th floor),
Calcutta-700001.

2. Export Inspection Agency-Madras,
123, Mount Road,
Madi-as-600006.

3. Export Inspection Agency—-Bombay,
Aman Chambers, (4th iloor).
113, M, Kurve Road.
Bombay-400004.

4. Export Inspection Agency—Cochin,
Manohar Buildings,
Mahatama Gandhi Road,
Ernakulam,
Cochin-682011.

5. Fxport Inspection Agency—-Delhi,
Municipal Market Building,
3, Saraswati Marg, Karol Bagh,
New DelhM10005.

Explanation.—In this notification 'toilet soaps' means opaque
or transparent toilet soaps, thoroughly saponified, milled or
un-milled soap or homogenized soap, white or coloured or
transparent, perfumed and compresyed in the form of firm
smooth cakes, and thail possess good cleaning and lathering
properties. In addition to perfume and moisture and volatile
matter, toilet soaps may contain only colouring matter, pre-
servatives, medicaments, supcrfatling agents and such addi-
tional substances as are declared on the label. The transparent
toilet soap may con'ain sugar and glycerol. However, all the
foregoing materials shall be non-injurious in use with soap.

[No. 6(29)/76-FJ&EP]

S.O, 1018,—Whereas the Central Government, in exercise
of ihe powers conferred by section 8 of the Export (Quality
Control and Inspection) Act, 1963 (22 of 1963), published
a proposal to recognise the Indian Standards Ins:itution Certi-
fication Mark in relation to toilet soaps as requited by sub-
rule (2) ol rule 11 of the Export (Quality Control and Ins-
pection) Rules, 1964 in the Gazette of India, Parf-II, Section
3, Stib-aec;ion (ii) dated the 10th March, 197-J, under the
order of the Government of India in the Ministry of Com-
merce S,O. No. 868, dated the 10th March, 1979.

And whereas objections and suggestions were invited till
the 24th April, 1979, from all persons likely to be affected
thereby ;

And whereas the copies of the said Gazelle weie made
available to the public on the 13th March, 1979 ;

And whereas the objections and suggestion!) received from
the public on the said draft have been considered by the
Central Government.

Now, therefore, in exercise of the powers conferred by
section 8 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963) the Central Government hereby re-
cognises the Indian Standards Institution Certification Mark
in relation to toilet soapy for the purpose of denoting that
where the cartons Or packages of toilet soaps are affixed
or applied with such mark, they shall be deemed to be in
conformity with the standard specifications applicable thereto
under clause (3) of section 6 of the said Act.

Explanation.—In this notification "toilet soapy" means
opaquuc or transparent toilet soaps, thoroughly saponified
milled or un-millcd soap or homogenized soap, white or
coloured or transparent, perfumed that compiessed in the
form of firm smooth cakes, and shall possess good cleaning
and lathering properties. In addition to perfume and moisture
and volatile matter, toilet soaps may contain only colouring
matter, preservations, medicaments, superfaltinfi agents and
such additional substances as are declared on the label. The
transparent toilet soap may contain sugar and glycerol
However, all the foregoing materials shall be non-injurious
in use with soap,

[No. 6(29)/7fi-EI&EP]
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S,O 1019.—In exercise of the powers conferred by section
17 of the Export (Quality Control and Inspection) Act, 1963
(22 of 1963], the Central Government hereby makes the follow-
ing rules to amend the Export Inspection Agency, Employees
(Classification, Control and Appeal) Rules, 1978, namely : —

1. 0 ) These rules may be called the Expoit inspection
Agency Employees (Classification, Contiol and Appeal) Amend-
ment, Rules, 1980.

(2) They shall come into force on the date of their
publication in the Official Gazette,

2. In the Export Inspection Agency Employees (Clarifi-
cation, Control and Appeal) Rules, 197!*, in rule 2—

(1) for clause |b) the following clause shall be substituted
namely :—

'(b) "Agency" means the Export Inspection Agency
established by the Central Government under sub-
section (1) of section 7 of the Export (Quality Con-
tiol and Inspection) Act, 1963.'

(2) after clau«>c (m), the following clause shall be inserted,
namely ;—

'(mm) "public seivant" means a Government servant oi
an employee of the Council/Agency.'

3. In the said rules, in rule 11, sub-rule (8) shall be re-
numbered as clause (a) of that sub-rule and after the clause
as so renumbered, the following clause shall be inserted,
namely :—

"(b) The Agency employee may also take the assistance
of a retired Government servant or a retired Agency
employee oi a retired Council employee to piesent
the case on his behalf, subject to such conditions a;
may be specified by the Council from time to time
by general or special older in this behalf."

[F. No, 3UU/7G-EI & £P]

S.O. 1020.—In cxcicisc of the powcis conferred by section
17 of the Export (Quality Control and Inspection) Act, 1963
(22 of 1963), the Central Government hereby makes the
following rules to amend the Export Inspection Council Emp-
loyees (Classification, Control and Appeal) Rules, 1978,
namely :—•

1. (1) These rules may be called the Export Inspection
Council Employees (Classification, Control and Appeal)
Amendment Rules, 1980,

(2) They shall come into force on the date of their
publication in the Official Gazelle.
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2, In the Export Inspection Council Hmployees (Classifi-
cation, Control and Appeal), Rules, 197H (hereinafter re-
ferred to as the. said rules), in rule 2, after clause (j) the
following clause shall be inserted namely : —

'(jj) ''public servant" means a Government servant or
n Council employee or an employee working under
the administrative and technical control ot the
Council;'

3. fn rule 1 1 of the said rules : —

(1) in sub-rule (2), for the words "an authority", the
words "a public servant" shall be substituted;

(2) in clause fc) of sub-rule (5), for the words "a
Council employee working under the administrative
and technical control of the Council" the words '"a
public servant" shall be substituted;

(3) (i) sub-rule (8) shall be renumbered as clause (a)
of that sub-rule and in clause (a) as M rc-num-
bcred for the words "any other Council employee
or any employee working under the administrative
and technical control of the Council", the words
"any public servant" shall be substituted.

(ii) after clause (a) of sub-rule (8), as so re-numb;red
the following clause shall be inserted, namely :—

"(b) The Council employee may also take the assistance
of a retired Government servant or a retired Coun-
cil employee or a retired employee who worked
under the administrative and technical control of
the Council to present the case on his behalf, sub-
ject to such conditions as may be specified by the
Council from time to time hy general or special
order in this behalf".

4, In rule 24 of tho said rules, in sub-rule 2 (i) in pio-
viso (i), for the portion commencing with the words "on a
consideration of the proceedings of such inquiry" and ending
with the words "make such orders as it may deem fit", the
following shall be substituted, namely :—

"on a consideration of the proceedings of such inquiry,
make such orders as it may deem fit";

(ii) in proviso (ii), for the portion commencing with
the words "the appellate authority shall" and end-
ing with the words "make such orders as it may
deem fit", the following shall be substituted,
namely :—

"the appellate authority shall make such orders as
it may deem fit".

5. In rule 26 of the said rules, the proviso (ii), the fol-
lowing shall be omitted, namely :—-

"and after giving the person concerned an opportunity
of making any representation which he may wish
to make against such penalty."

LF. No. 3(ll)/76-l£l & hP]

LS.O. 1021.—Whereas the Central Government, in exercise
of the powers conferred by section 8 of the Export (Quality
Control and Inspection) Act, 1963 (22 of 1963) published

i u proposal to recognise the Indian Standards Institution Cer-
tification Mark in relation to synthetic detergents as required
by sub-rule (2) of rule 11 of the Export (Quality Control
and Inspection) Rules, 1964 in the Gazette of India, Part-TI
Section 3 Sub-section (ii), dated the 10th March, 1979, under
the Order of the Government of India in the Ministry of
Commerce No. S. O. #67, dated the 10th March, 1979.

And whereas objections and suggc^ions were invited till
the 241h April, 1979 from all likely to be affected thereby.

And whereas the copies of the said Gazette were made
available to (he public on the H)th March, 1979;

And whereas the objections and suggestions received from
the public on the said draft have been consideied by the
Central Government.

Now, therefore, in exercise of the powers confcircd by
section 8 of the Fxport (Quality Control and inspection)
Act, 1963 (22 of 1963), the Central Government hereby re-
cognises the Indian Standards Institution Certification Mark
in relation to synthetic detergents for the purpose of denot-
ing that where the cartons or packages of synthetic deter-
gents arc affixed or applied with such mark, they shall be
deemed to be In conformity with the Standard specifications
applicable thereto under clause (3) of section 6 o[ the said
Act.

Pxplanation -In this notification "synthetic detergents"
means anionic nonsoapy detergents of the alkyl aryl type
used for household and industrial purposes, The ndivc
ingredient shall lie sodium salt of alkyl aryl sulnhonic acid.
The formulation may contain one or more of the bui'ders
of additives keeping in view of the free flowing powder,
paste, liquid ar tablets and shall not give any unple.ismt
odour.

[No. 6(28)/76-FJ & EP1


